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Shri N.V. Krish inan-  Hon. Yice Chairmanid)
Di. A. Yedavalli, Hon, Hember ()

Shri Subhash Chandia,
C.M.D. Grade- I/MT Section;

Ordnance Factory, Huradnagar, o :
haziabad, U.D. . L Lapplicant
By Advocater Mrs. ula Roy.
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We have heard tha learned counsel for the

applicant.

2. She has produced for our perusal a copy of the
judgement referred  to, in the Annexure -3 The
conviction was on 15.2.90 unde - zaction 454, 324 and

307 IPC. An appcéal has, no doubt, been filed before

thie High Court and operation of the Judgement has been
stayed., 1t is a7so stated that Lhe respondents were

_<ept 1nfo|mbd about these proceedings as can be  seen

from the Aanexure sl mamorandum which zecks

information from the applicant.as to the position of

the appeal filed in the Hign Court.
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3. It is staiBd ihat the applicant was prbmoted-
an 24.9.92 by the Annexure bz sider, which shates»
that the promotion hos been made on the basis of the
cocomnendation of the DPC. Tho appWﬁcént is aggirieved
that, on 25.1.95, by thé Annexurs 3 no
heen asked to  show cause why the prqmotion given to
Wim shoulc not be cance1fcd aqd th he should not  oe
ceverted to  the louwer bostj aw, according to the
standing instruction: nf “the Go :e.nﬂcnt a  person

should not be proncted in such circumstances.
4. A reply has been filed to thic  show cause
notice. The matter s still pund1n The 0A is filed

for quashing tu; show  cause notice and  an intoeim

€«

5. We have heard the tearned counsel. Sh
contends that the position of Taw is encirely contraty
to what has been assumed by the (uq?Oﬂd nts viz. thatl

unti1l the conviction is maintained, such action cannot "

be taken. She, theqefore, reguests that the

6. We  have ocons .1&r€d the  matter. b
respondents  have oilly tosued a §huw cause notice -and
?ep]y has  besn  given. It is. for the réspondents Lo
consider the reply iﬂ~ths £irst instance and to pass
such order  as Lhey deem Fit in accordance with law

Thereafter, if the applicant is aggricved, it i: open

“to him 1o ;éek out intervention. In the

circumstances, we find  that “this application
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7. At  this stage,.the learned counsel for the

applicant secks peraission to withdraw the application

Cwith Tiherty to agitate the matter. whonever. arievance
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5. In the  circumstances, the permission 1is

{(Dr. &, Vedavalld) (MY, Krishnan)
Hembar () Vice Chairman(a)
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